“ACT No. XVII or 1934

o [PAsSED BY _:rHE.IND;ANLE(}IS’EA}T_'I'J'RE{]' R
N '(_Receivé‘d'\thé assont of the Governor General on the 10th August,
| | 1984.) IR

~ An Act further to amend the Negotiahle Instruments Act,
' ; 1881, for a certain purpgse. ' :
WHEREA’S. it is expedient furthen to amend the Nogotiable
of InStruments Act, 1881, for the purpose bereinafter appear-
ing; Tt is hereby enacted as follows:—— '

. XXVI
1881,

1. Thzl's ‘Act may be called the Negotiable Instruments
(Amendment) Act, 1934, '

- X3V ot 2. Section 85 of the Negotiable Instruments Act, 1881, shall
’ be renumbered as sub-section (1) of section 85, and to the said
“section so renumbered the following sub-section shall be added,
namely : — 1 ' ;
' “(8) Where s cheque is originally expressed to be payable

due course to the bearer thereof, notwithstanding
any endorsement whether in full or in blank appear-
ing théreon, and notwithstanding that any such
endorsement purports to restrict or exclule further
negotiation,”” . .
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Amendment of -
section 86, Act
XXVI of 1881.

to bearer, the drawee is discharged by payment in -
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